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NOTIFTCATION 
INCOHE-T AX 

I 

- In exercise or' the powers conferred by 

clause (23V} Gf section 10 ef the Income-tax Act, 1961 

(43 of 1961) 2 the Central Government hereby specifies 

BOB 1-iUTLTil· FUND set up by the Bank of Bareda, being a 

ccrresponding nev. bank under co1uren 2 cf the First Schedule 

tc the Banlr.J.ng Companies ( Acouisi tion and Transfer of 

Undertakings) Act, 1970 (5 ef 1970), as a Hutual Fund of 

public sector banks for the purp0se ~f the said clause. 
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